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ffer & s i son v & germew F B i = § o vl & § v v a3, 5 G s ger
fafem #1 smm)

(2)  #CTFT AT IHE GII AAFA FE A7 AfTT27 AFAFTY, T A2 T 970 E 97 A THH HoT T AT L A
I F T K AET T AN AAT IH T SATA, AAT IAF AT ATAT H AT T AGETT AT AT IF = wfe
ﬂﬁ#@fﬁﬁ#ﬁ-ﬁmﬁf&a#ﬁﬁrﬁﬁhmft#m%mﬁﬁﬁﬁﬁmm“,Trl"'r'xﬁawg‘r,t'rti;—-'ar{
AT

T, I TATEIO FT A AT F AW F A AT I 07 24T A FHAT F G0 F AAT 74T 39 0
=TS #T THH F 90 Tfaerd & af=w 747 26

T A7 A Amem qar Avndd S B areen 21, s st ar fieer ar gt F ag aee
AT F SAATT AT EH ST AR F F A F A F o Sy ar avft v e wr ardt w8 aemomm

(3) =7 %7 5 wefiw E weareew wfrgA 7 Gy wro
(i) = 7% & 7zex ¥ o e w0 7 7w 7 o frazemara a2
(i) T=F =TT 7 Al

(ifi) == 7% P #zea/es ofy a1 9t afzw, o = oft 927 3, 9% 99T A § = afey dawe
AT T 7, F5 Z17 597§ 9 7 21

(4) wET FE AT AAT F TAT MOAFT FoA7 £ B wEer F qoqar wwer F 9fF a1 w6 F A § q01r awer 747 360
ofa =1 ww T, FAT F AT F AgE = T o O e F g vy s A £ arfies R o aheas G §
I F T AT A TR T P FT T A7 Aok =7 F fer o wwar 2, 6 mmer # G F avw qr e
ATUFTOT AT ST FOT T AT Ao Ar A §, S £ wreer 21, F57 w2 fT 9 e

T, 5 qEE A T a9 S 8, A, 2 Ay F qwrary § w5 G avg 6wt fee i
F F o oo A 2, A5t A A A g A T s 118 9w sttt wiie fer ar £ G
I[FF AT =ATS 97 A+ T3 TATIT FT 5217 94 F form 2rft 7% 2mom)
(5) 37T (1) A7 (2) F el Fame 2 A1 Wz s 9T e F A F o e fam g F el § fw
TrArET el ft 7o # ey A A v S e v gr A g A, e A, T ae
Tt saefin =fim % srefey sy i 7 an fft s a7 faeew Fr S o w21, o o Sfe Bt A,
St 5 7o gy arfasa fe s, fer s

(6) (%) afx 79 471 F srefm =frg weamewor A fasy dvor, Rrr it & 23 wfiga far wm a7 o7 arefaT =, &
ATF 72T 7, T AFAF THT T 19T, F F T 269 AT OErwor G a1 =T 2 A W § e i
AT EAT, FAT A T 27 B S F 30 B F ofvav ffy # vawwer avem w2

(@) 39 971 (%) F ot =7 wwre arfim 61 v www, # (Y § aweg F vy § feies o aw F ste § 99
ﬁmﬁwﬁmmmwmmwmwmﬁﬁmwﬂaﬁrﬁmnﬁﬁé.ﬁ?ﬁm%w
# T F SH9TAT F = H J97 AT s

(m) #f2 FrE FwE el arar wger v frar 2 a1 Wi w5 s v A T & aeer A e
maﬁmwﬁnmﬁﬁﬁuﬁﬁ%ﬁuw,mwmﬁwﬁﬁmﬁﬁmﬁw%mﬁﬁﬁ
AATH AFUFT oAy FrE AT waar feey; Sl wrer g wemefea vEw A v 2, ¥ 3w v 9 A i
TERLT T H SrpEd g7 At i A & 08 vzwew ar w@zw 7 29 f1 w7 15 B a3fy F e
sftarr gfafam w0 F o 2reft 27m

www.taxguru.in



[/ I—-E7s 3(i)] YR =1 ST : AR 3

(1) @ () F arefier = wopre wferrr ff wF v A fAf § g A # feivr ¥ s F am F e § o
AT & =HFA B o serrgzor £ dwy 3% sy G smoa o afgi afy 7 2 Sraew v A gz
SoTETe & =9 § war Bt s

[, TH-35012/9/201 6-rrerre-1)

feoqur . wer =i qrA F T, sEvEEwL 9w, 92 3, IT-ETE () § seriE anar i, 1509, T
2 faeae, 1952 grT warfa Y 7% of siv gwear avHr . 298(x), AT 29 7T, 2017 ZET
st =TT Forrfaa e w2 =r

MINISTRY OF LABOUR AND EMPLOYMENT

NOTIFICATION
New Delhi, the 12th April, 2017

G.S.R. 351(E).—In exercise of the powers conferred by section 5 read with sub-section (1) of section 7 of the
Employees’ Provident Funds and Miscellaneous Provisions Act, 1952 (19 of 1952), the Central Government hereby
makes the following Scheme, further to amend the Employees’ Provident Funds Scheme. 1952, namely:-

JL (1) This Scheme may be called the Employees' Provident Funds (Fourth Amendment) Scheme, 2017,
(2)  Itshall come into force from the date of its publication in the Official Gazette.

2 In the Employees’ Provident Funds Scheme, 1952, after paragraph 68 BC, the following paragraph shall be
inserted, namely:-

“68BD. Withdrawal of, and financing from. the Fund for purchase of dwelling house or flat or the construction
of a dwelling house~(1) Notwithstanding anything contained in paragraph 68B or 68BB or 68BC, where a
member of the Fund, who.-

(a) being a member of a cooperative society or a society registered for housing purpose under any law for the
time being in force and such society has at least ten members of the Fund., and

(b) desires to purchase a dwelling house or flat including flat in a building owned jointly with others. outright
or on hire-purchase basis, or for construction of a dwelling house including the acquisition of a suitable site
for the purpose, from the Central Government, a State Government, or any housing agency under any
housing scheme or any promoter or builder for the members,

may apply in such form and in such manner, as may be prescribed by the Commissioner, for withdrawal
from the amount standing to the credit of the member in the Fund.

(2)  The Commissioner, or any other officer subordinate to him where so authorised by the Commissioner. on receipt of
such application may, sanction such amount not exceeding the member’s own share of contribution with interest thereon
and the employer’s share of contribution with interest thereon to his credit or the cost of the acquisition of the proposed
property whichever is less by debiting to the member’s account:

Provided that the amount of the withdrawal shall not exceed ninety per cent of the employer’s share of contribution
and interest thereon and employee's share of contribution and interest thereon:

Provided further that the member and the society as the case may be, shall be, liable in accordance with the terms of
the agreement with the housing agency or builder or promoter and the Commissioner shall not be responsible or liable or
make himself liable for the act of the parties to the agreement.

(3)  No withdrawal under this paragraph shall be granted-

(i) unless the member has membership of the Fund for at least three years:

(ii) more than once:
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(iii) unless the share of contribution with interest thereon in the amount standing to the credit in the Fund of the
member/or together with the spouse who is also a member. is not less than twenty thousand rupees:

(4)  Where a member desires and authorises that monthly installment for the repayment. wholly or partly. of any
outstanding principal or interest of a loan obtained in the name of the member or spouse of the member or jointly by the
member and spouse may be paid from the amount standing to the credit of the member in the Fund, and payment may be
made on behalf of the member to the Government or a housing agency or primary lending agency or bank concerned as
the case may be:

Provided that when the membership of the member ceases to exist, or, where the amount standing to in the
credit of the member’s account is not sufficient to pay the monthly installment for any month, the Commissioner or
where so authorized by the Commissioner any other officer subordinate to him shall not be liable to pay the monthly
installment or any late fee or interest or other such charges.

(5)  The withdrawal for the purchase of a dwelling house or flat or a dwelling site or construction of a dwelling house.,
under sub-paragraphs (1) and (2), shall not be made to the member in any event and shall be made direct to the
Cooperative Society, Central Government, a State Government. or any Housing Agency under any Housing Scheme or
any promoter or builders as the case may be. in one or more installments, as may be authorized by the member.

(6)  (a) If the withdrawal or finance granted under this paragraph exceeds the amount actually spent for the purpose for
which it was sanctioned, the excess amount shall be refunded by the member to the Fund in one lump sum within thirty
days of the finalization of the purchase, or the completion of the construction of, or necessary additions or alterations to a
dwelling house or flat, as the case may be;

(b) The amount so refunded under sub-paragraph (a) shall be credited to the employer’s share of contribution in
the member’s account in the Fund to the extent of withdrawal granted out of the said share and the balance, if
any. shall be credited to the member’s share of contribution in his account;

(c) In the event of the member failing to get allotted a dwelling site or dwelling house or flat or in the event of the
cancellation of an allotment made to the member by the Cooperative Society, the Central Government, a State
Government, or any Housing Agency under any Housing Scheme or any promoter or builders to which the
amount so withdrawn has been given the member shall be liable to ensure the refund of the amount to the Fund in
one lump sum in such manner as may be specified by the Commissioner, within a period not exceeding fifteen
days from the date of such cancellation or non-allotment:

(d) The amount so refunded under clause (c) shall be credited to the employer’s share of contributions in the
members account in the Fund, to the extent of withdrawal granted out of the said share, and the balance, if any,
shall be credited to member’s own share of contributions in his account.”,

[No. 8-35012/9/2016-SS-11]

R.K. GUPTA, Jt. Secy.

Note : The principal scheme was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i), vide
number S.R.O. 1509, dated the 2nd September. 1952 and was lastly amended vide number G.S.R. 298 (E), dated
the 29th March, 2017.

Uploaded by Dte. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Annexure - 1

To

The Commissioner

................................. (RO/SRO)

Sub: Application to obtain certificate about deposits in provident fund
account/accounts/ for withdrawals under para 68-BD of EPF Scheme, 1952.

Sir,

I/We, the employee/emplOYEeS OF M/S ........ccviciiirsibussaresiomsmnsssssmrssrissontssssissssasssssamsessssassessses
..................................................... are members of society registered for housing purpose with
Regisialion MO ... oo o b e and the said society is desirous of purchasing
dwelling houses/flats or construction of dwelling houses including acquisition of suitable sites for
the purpose from the Central Government/State Government/ any housing agency under any
housing scheme or from any builder/promoter. I/We do hereby request to issue certificate about
my/our provident fund deposits during the last three months along with balance to
undersigned/society/builder/housing  society/bank/lenders namely

2 I/We, am/are aware about provisions of paragraph 68-BD of EPF Scheme, 1952 according
to which member or/and society shall be fully responsible/liable for the agreement with the housing

agency/builder/promoter and commissioner shall not undertake any responsibility/liability in this
regard.

Signature/Signatures of members with names & PF account numbers

SI. Name/Names PF A/c No. Signature
No.
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CERTIFICATE

Provident Fund deposits of following provident fund account are certified for
withdrawals under Para 68 BD of Employees Provident Fund Scheme, 1952 for housing

purpose as member of cooperative society/society registered under any law or for

repayment of monthly installment of a loan to the Government or a housing agency
or primary lending agency or bank. The member or/and society shall be fully
responsible/liable for the agreement with the housing agency/builder/promoter/

lenders and the undersigned shall not undertake any responsibility/liability in this

regard.

Provident Fund Account No. :

Name of the member:

Balance in Provident Fund A/c. as on:

Details about Provident Fund in last 3 months:

Month & Year Details of wages on which Contribution/ Withdrawals
Provident Fund was deposited Credits (if any) (if any)
by the employer
Signature

For Regional Provident Fund Commissioner
Regional/Sub-Regional
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Annexure — Il

EMPLOYEES’ PROVIDENT FUND SCHEME, 1952
(Paragraph 62 BD)
AUTHORISATION FOR REPAYMENT OF HOUSING LOAN OUT OF THE PROVIDENT FUND ACCOUNT

To
The Commissioner,
Employees’ Provident Fund,
1 iiae R e SIOT W ol o i e =y employee of M/s.
v N@ving Provident Fund Account NO. ....cocecvvienicniinc i sinsieiseise s h€reby authorize
the Commissioner to:
(i) make monthly withdrawal of Rs. .. (BUpeES,
PRt SRR e e n s Ty TEOMI i wmonth of Near ..
{0 mDRE Of Ve ar. from my above Provident Fund Account and remit the same
to my Loan Account No. e e SRR electronic transfer
to... cerereeenenennen BaNk/Housing

Agency/ Other primary lending agency for housing as per following details
Currant/Saving Accotnt Bl e Jonter O e oo ioba a0t b ssvaassa vt

Name and address of the Bank of tRe IeN0er.........cuiiiiiiinii i i s issston it sassessnsstassaiasdasass
T TR [ L o T A

(ii) make payment of late fees/interest out of my above provident fund account and remit the same
to the aforesaid lenders.
2. | hereby accept and undertake that:
(i) the authrisation at para (1) above shall hereafter remain operative till such time | continue to be

a member of the fund and have enough accumulation to my credit and this authority shall not be
revoked by me as long as | remain indebted to the above said lender.

(ii) | am aware of the balance in my provident fund account, future contributions to be made and the
interest to be credited and | take the responsibility to repay the aforesaid loan. If balance in
provident fund account is less than the said monthly installment in any month/year | will pay the
installment, late fee and/or interest from my own resources.

(iii) Amount standing to the credit of aforesaid provident fund account together with Provident Fund

AccountiNO. .. of my spouse (if any) is not less than Rs. 20,000/- (Rupees twenty
thousand).
R T e e S
R AL e S R S i
it TR s R e R T

Certified that the above authorization and undertaking has been signed before me by aforesaid
Provident Fund member.

Signature of the Manager of the branch of lender which sanctioned the loan
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